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Open court 

Q;F(NI'AA L ADMINISTRATIVE TRI BUN?\.L 
ALI.AHA mo BENCH 

ALIAHABM> 

original Application No. 1107 of . 1998 

Allahabad this the 03rd day o.£ __ J_ul_y_._ 2001 

Hon'ble Mr.s.k.I. Naqvi. Member (J) 

Suk.hoc Ram. aged alx>ut 39 years, Son of Shri Ram Pher. 

resident of Village Pure GOsain. Post Office suwansa. 

Tehsil Patti. District Pratapgarh. 

!Applicant 

By Advocate Shri J.P. Paendey 

Versus 

l. Union of India through Divisional Railway Ma~ger, 

Northern Rail way. Allahabad. 

2. Divisional Railway Manag e r. Northern Railway. 

Allahabad. 

3. Pernanent Way Inspector. Allahal:Bd • 

Respondents. 

By Advocate S~i G .P. Agar\>2~ 

0 R D E R ( Oral ) - .... --
By Hon'bl.e Mr.s.K.I. Naqvi. Member (J) 

Shri Sukhoo Ram has a case that he worked 

for 336 da9ys as casniJ labour in the respondents est-

ablishment during the period from 1977 to 1979 with 
• 

artificial breaks.and after being disengaged on 15th 

J\lne , 1979. he was never called or re-engaged inppite 

of his having attained the temporary status. He moved 

several representations but of no avail. Therefore. 
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he has come up before the Tribunal seekiDJ direction 

to the respondents to consider the petitioner for 

employment as a casual labour under Permanent way 

Inspector, as a nd when recruitment is made. 

The resp::>ndents have conteste d the case. 

filed counter-rep ly with <:he preliminary objection 

regardi?YJ maintainability of the case bei rg tarred 

by period o f limitation. 

3. Heard c ounsel for the parties arxl perused 

the record. 

4. DurinJ the course of a rgument .. Sh ri J.P. 

Pandey prod uce d the photocopy of Casual Labo\ll" Card 

of the a pplicant. Accordi?YJ to W"lich. he wa s first 

e ngaged on 24.2.19877 a nd with intermittent breaks 

he v-.orke d last on 15.6.1979. This document is being 

retained on record. 

s. As per own case of the applica nt. he was 

neve r engag ed a titer 15.6.1979 and he has preferred 

this 0.A. in the year 1998 i.e. after about 19 yea rs. 

It is also q uite evident from own pleadi ng of the 

applicant that he did oot apply for being bro~t on 

Live Casual La bour Register and also did not avail f)...: .be.i-:vf.·J.•j 

the Railway NOtification in the regard issue d in the 

yea r 1986. With this position in view the O A • is 

grossly tarred by period of limitation as per provis ion 

under Section 21 of the A .T. Act.and thereby no alter-

native but to dismiss the o .A. on this ground of limit­

ation only. The o .A. is dismissed accordi ngly. NO cost • 


